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i1r .E.E.c3L)gia 	 Advocate for the Petitioner (s) 

Versus 
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Respondent 

Mr N. S. Shvde 	 Advocate for the Respondent (s) 

CO RAM 

The Hon'ble Mr. V.Rcdhakrishnan 	 Member 

The Hon'ble Mr. 

JUDGMENT 

Whether Reporters of Local papers may be allowed to see the Judgment ? 

To be referred to the Reporter or not ? 	
\J2 

Whether their Lordships wish to see the fair copy of the Judgment ? 

Whether it needs to be circulated to other Benches of the Tribunal ? 
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the Respondents from 1977 upto 7-12-198 i.e. the date 

on wh.ch  he died. He vs elgiie rot temporary sttus 

ctLCt he had canp1atad 120 days but he 	gr:nted 

cernorary st.tus only on 15-1-1985. I-lad he been granted 

tmorary 5tu at theappropriute time ;fter his 

initial engc.gamen, 

 

he would hve been enticlad for 

gratuity ind fa n ily pension and alSO for compassIonate 

appointment to the sari of the deceased. At present, 

the a1icant No.l wife of the deceased em1ayee is 

not getting ir1y pension. She had not get any othe 

retirement benefits. ccorr1ing1y, the pjA1ctnt5 h ye 

calimed following reliefs :- 

i ) The Respondents may kindly be directed 

to fix f:nIly ensIoa in favour of 
plicant No.1 and 5y tais same from 

the 1st day of next rorith :ifter the 
death of husband of epaljcant No,1 and 
other settlement dues mentioned in 4(v) 

with the dues mentioned in pare 4 (viii) 

abOvt to the applicants with interest 
at 12 	P 	from the dL th same was 
due. 

	

) 	The Respondents may also be directed to 
consider the case of 	licant No.2 for 
compassionate appoin- mer1t ago Inst death 
of his father on his attaining the age 
of ii yrs. 

	

C ) 	riy other better benefit/hcnfIt5  as 
the hunourable Tribunal may deem just 
and proper may also be granted to the 

applicants, looking to the circumstances 
of the case. 

D ) The cost of the aplicatjo may Rindly 
be dented to the applicants. 

2. 	The Respondents have filed reply. They have 



-4- 

denied that. Shri Gokal Jawla was employed in 1977. 

Ho'evr, they hays adrnit.ed thau he was first time 

emplyed as Csual Labourer on 21-5-1979. de wis not 

granted Lemorary status as ha was project labour. 

ihey have stated that 6hri Gokal Lawla has only granLed 

temporary sttus. 1-le was not entitled for retirement 

benefits as he had not been regularised. 

3. 	 During the arguments, Mr.Gogia, for the 

aplicant, sLates that certoin juniors to hri Gokal 

JciWlci were regularised before the death of Shri Gokal 

Jawla and as such 3hri Gokal Jawla should also been 

regularised from the date of his juniors were regula-

-rised so that his family should get family pension. 

i1r.3hevde for the Respondents stated that as per the 

information, the wife of the deceased employee, 

Applicant No.1 had not made any application for family 

pension to the Respondents. rihey have also not made 

any application for compassionate appointment to the 

son of the deceased emj1oyee. 

If the deceased employee Shri Gokal Jawla 

had been regularised in reasonable time after his grant 

of teporary status, his family would have become 

entitled for family pension. Unfortunately, this was 

not done. It is not known as to whether any junior 

to Shri Gokal Jawla wasingularised. 

in the circumstances of this case, 

we feel that the case can be disposed of with the 

following directions. 

~Jktx 
	

The Respondents shall treat this 
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as application for frnily pension of 

SInt.Kdmiben Limba, wife of 3hri Gokal Jawla  

and the Respondents shall consider the 

question of grent of f-mily pension to 

her taking into account whether any 

employee, junior of 5hri Gokal Jawla 

was regularised on or before 7-12-1988 

i.e. the date f expiry of the employee 

and decide the question of grant of 

retirement benefits including family 

pension as per rules within a period of 

4 months from the date of teceipt of a 

copy of this order. The applicant No.1 

shall be iriformed accorcingly. Applicant 

No.2 shall have liberty to apply to the 

Respondents for compassionate appointment 

which will be dealt with by the Raspon-

-dents as per Lules. 

O.. stands disposed of accordingly. No order as 

to costs. 

( V.Radhakrishnan ) 

Member (A) 
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